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CENTRAL ADMINISTRATIVE TRIBUNAL
: PRINCIPAL BENCH, NEW DELHI

C.P.NO.441/2002 IN
0.A.NO.1088/2002

Wednesday, this the 30th day of October, 2002

Hon’ble Shri Justice V.S.Aggarwal, Chairman
Hon’ble Shri S.A.T. Rizvi, Member (A)
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Learned couﬁg;l for respondents has pointed that
compliance report has been filed and a copy of the same
has already been given to +the learned counsel for
applicant.

2. Keeping in view the same, learned counsel for
applicant has stated at the bar that, if so advised, the

he present

3. In view of what has been recorded above, rule is

discharged.
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